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, 	Dated Lucknow, March 9, 20 I I 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is pleased 

to order the publication of the Ibllowing English translation of the Uttar Pradesh Nagar Sthaniya Swayatt 

ShaSan Vidhi (Sansodhan) Adhiniyam, 2011 (Uttar Pradesh Adhiniyam Sankhya 7 of 2011) as passed by the 

Iltiar Pradesh Legislature and assented to by the Governor on March 8, 201 I 

I ILt YITAR 	 Iii  UR RAN LOCAL SELF-GOVERNMENT LAWS 

(AMENDMENT) ACT, 2011 

(UP. Act no. 7 of 2011) 

(is passed byiheLloar Pradesh Legislature) 

AN 

ACT 

further to amend the Uttar Prade.sh Municipalities Act, 19/6 and the Uttar 

Pradesh Municipal Corporation Act 1959. 

It Is 	enacted in the • sixty-second Year of the Republic of India as 

.fdllOws 

CI IAPTER-I 

Preliminary 

I. This Act may he called the Uttar Pradesh Urban Local Self-Government 

Laws (Amendment) Act, 2011. 

CI I APTER-11 

Amendment of the Uttar Pradesh Municipalities Act, 1916 

2. For section 114 of the Uttar Pradesh Municipalities Act, 1916, the 

hillowing section shall he substituted, namely:— 

. 
"114. (1) There shall be established, for each municipality a Municipal 

Fund and to the credit whereof shall be placed all sums received including the 

grants-in-aid from the consolidated fund of the State and all loans raised, by 

or on behalf of the municipality. 

(2) Every municipality shall constitute a Development Fund for the 

purpose of this Act. The constitution and disposal of the Development Fund 

shall be effected in such manner as may be prescribed. 

Short title 

Amendment or 
section 114 or 
RR Act no. 2 of 
1916 
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Amendment of 
section 146 

(3) Twenty five per cent of the Development Fund constituted under suh

section (2) shall be non lapsable and shall be earmarked and utilized to provid

and promote services for the urban poor and the inhabitants of the slum areas..

Explanation:—For the purposes of sub-section (3) "services" shall include basi

environmental services, roads, primary education and health, housing, water supA,

sanitation, social security and such like services. However it shall not includ

establishment expenses (including salary and wages) not directly and specificall '
incurred for delivery of services." 

CHAPTER-Ill 

Amendment of the Uttar Pradesh Municipal Corporation Act, 1959 

In section 139 of the Uttar Pradesh Municipal Corporation Act, 195

hereinafter in this chapter referred to as the principal Act, the following sub-section 

shall be inserted at the end, namely:— 

"(4) Twenty five per cent of the Development Fund constituted under" 

sub-section (3) shall be non lapsable and shall be earmarked and utilized t& 

provide and promote services for the urban poor and the inhabitants of the 

slum areas. 

Explanation..—For the purposes of sub-section (4) "services" shall include basic 

environmental services, roads, primary education and health, housing, water supply, 

sanitation, social security and such like services. However, it shall not include 

establishment expenses (including salary and wages) not directly and specifically' 

incurred for delivery of services." 

In section 146 of the principal Act, in sub-section (2), after clause (0 the 
following clause shall be inserted, namely:— 

(g) "provide the budget for the urban poor." 

Amendment of 
section 139 of 
,U.P. Act no. 2 of 
1959 

STATEMENT OF OBJECTS AND REASONS 

On the recommendations of the Government of India it has been decided to amend the Utta 

Pradesh Municipalities Act, 1916 (U.P. Act no. 2 of 1916) and the Uttar Pradesh Municipal Corporatioi 

Act, 1959 (U.P. Act no. 2 of 1959) mainly to provide for,— 

constitution of Development Fund by every Municipal Council; 

earmarking and utilising 25% of the Development Fund to provide and promote service: 

of urban poor and inhabitants of slum areas; 

providing by every Municipal Corporation the budget for urban poor.  

The Uttar Pradesh Urban Local Self-Govemment Laws (Amendment) Bill, 2011 is introduce( 
accordingly. 

By order, 

K. K. SHARMA, 

Pramukh Sachiv. 

toTfrotkolto—Volto 1250 .<1\31L1,1 (t0)-2011—(2547)-599 (ch ,-QLe.,V3TTI:ht-e) 

IftdcrFolpto—'colto 194 370 fattft-2011—(2548)-850—(cPp1/3111 	I 
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No. 344(2)/LXXIX-V-1-11-1(ka)15-2011 

Dated Lucknow, Mare'h 11,2011 

IN pursuance of the provisions of clause (3),  of Article 348 of the Constitution, the Governor is pleased 

to order the publication of the following English translation of the Uttar Pradesh Nagar Nagar Palika 

(Sansodhan) Adhiniyam, 2011 (Uttar Pradesh Adhiniyam 8anIchya 8 of 2011) as.  passed by the Uttar Pradesh 

Legislature and assented to by the Governor on March 9, 2011 

THE UTTAR PRADESH MUNICIPALITIES (AMENDMENT) ACT, 2011 

U.P. Act no. 8 of 20111 

(As passed by the Uttar Pradesh Legislature) 

AN 

ACT 

further to amend the dual: Pradesh Municipalities Act, 1916. 

UM 144 TT 
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IT IS HEREBY enacted in the Sixty-second Year of the Republic of India as 

follows :- 
This Act may be called the Uttar Pradesh Municipalities' (Amendment) 

Act, 2011. 	 •. 
For 'section 128 of the Uttar Pradesh Municipalities Act, 1916, hereinafter 

referred to as the principal Act, the following section shall be substituted, namely :- 

128- (1) Subject to the provisions of this Act and-of article-285 of the 

Taxes to be Constitution of India, a Municipality shall impose the 

imPosod • following taxes, namely:- 

a tax on the annual.  value of buildings or lands or both;' 

a water tax on the annual value of buildings or lands or bot

a drainage tax on the annual value of buildings leviable on such 

buildings as are situated within a distance, to be fixed by rules in this behalf 

for each municipality from the nearest sewer line; 

a conservancy tax for the collection, removal and disposal of 

excrementious and polluted matter from privies, urinals, cesspools; 

(2) In addition to the taxes specified in sub-section (1), the Municipality 

may, for the purposes of this Act and subject to the provisions thereof, impose any of 

the following taxeS, namely:- 

a tax on trades and callings carried on within the municipal limits 

and deriving special advantages from, or imposing special burdens on; the 

municipal services; • 

a tax On trades, callings and vocations including all employments 

remunerated by salary or fees; • 

a theatre tax which means a tax of amusements or entertainments;;  

a tax on dogs kept within the Municipality; 

a scavenging tax; 

a tax on deeds of transfer of immovable properties situated within 

the limits of the Municipality; 

(vii)a tax on advertisements not being advertisements published in the 

'newspapers; 

(viii) a tax on vehicles .and other conveyance's plying within the 

Municipality limit or on boats moored therein. • 

Short title 

Substitution of 

'section 128 of 

U.P. Act no.2 o

1916 

(ix) betterment tax. 

The municipal taxes shall be assessed and levied in a

provisions of this Act and the rules and bye-laws framed thereunder. 

Nothing in this section shall authorize the imposition of any tax which 

the State Legislature has no power to impose in the State under the Constitution: 

Provided that a Municipality which immediately before the.commencement 

of the Constitution was lawfully levying any such tax under this section as then in 

force, may continue to levy that tax until provisions to the contrary is made by the 

Parliament. 	 • 

3. In section 129 of the principal Act, for the words and figdres "clause (x) 

of sub-section ( I)" the words and figures "clause (ii) of sub-section.  (I)" shall be 
substituted. . . 

After section 129 of the principal Act, the following section shall be 

inserted namely:- 

129-A - The Tax on annual.  value of buildings or lands or both shall be 

Levy of tax on levied in respect of all buildings andc lands •situated in the
annual value of 
buildings or municipal limit except,- 

lands or both 

Amendment of 
section 129 

Insertion of 

section I29-A 
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Amendment of 

section 130 

Amendment of 

section 130 B 

Amendment of 

section 131 

Amendment of 

section 133 

Amendment of • 

section 138 

1  Substitution of 

section 140 

(a) buildings and lands solely used for purposes connected with th

disposal of the dead; 	

buildings and lands or portions thereof solely occupied and used 

public worship or for the charitable purposes, fields, farms and gardens e

Government aided institutions of research and development, play grounds or
Government aided or unaided, recognised educational institutions or sport

stadium; 	
• 

 

(c) buildings solely used as schools and intermediate colleges, whether

aided by the State Government or not; 

ancient monuments as defined in the Ancient Monuments

Preservation Act, 1904, subject to any direction of the State Government 

respect of any such momument; 	 • 	

buildings and lands vested in the Union of India, except where:

provisions of clause (2) of Article 285 of the Constitution of India apply; 

(0 any owner occupied residential building constructed on a plot of land

measuring thirty square meters or having a carpet area upto fifteen square,';  

meters, provided that the owner thereof does not own any other building in the,

municipal limit; and 

(g) residential buildings occupied by the owner of the building which 

located in such area which has been included in the limit of municipal council .; ; 

within five years or the facilities of roads, drinking water and street ligh ' 

provided in the area, whichever is earlier. 

In section 130 of the principal Act, for the words and figures "clause (xi) oi :  

(xii) of sub-section (1)" the words and figures "clause (iv) of sub-section (1) or clause . 

(vi) of sub-section (2)" shall be substituted. 

In section 130B of the principal Act, for the words and figures "clauses (x)

(x-a), (xi) and (xii) of sub- section (I)" the words and figures "clauses (ii), (iii), (iv) of

sub-section (I) and clause (vi) of sub-section (2)" shall be substituted. 

In section 131 of the principal Act, in ‘sub-section (1), in clause (a) for the

words and figures "sub-section (I)" the words and figures "sub-section (2)" shall b

substituted. 

In section 133 of the principal Act, in sub-sectiOn (1), for the words elle.  

,figures "If the proposed tax falls under clauses (i) to (xii) of sub-section (1) of sectiorr,

128" the words "Upon receipt of the propoSals and objections under the preceding 

sections" shall be substituted: 

In section 138 of the principal Act, in sub-section (I) for the words and: 

figures "clauses (i), (x) and (xi) of sub-section (1)" the words and figures "clauses 01

and (ii) of sub-section (1) and clause (vi) of sub-section (2)" shall be substituted. 

For section 140 of the principal Act, the following section shall bt

substituted, namely:- 

14041) "Annual Value" means- 

Definition of 

annual value 

(a) in the case of railway stations, colleges, schools, hotels, factories 

commercial buildings and other non-residential buildings, twelve times tly 

value arrived at on multiplying with Multiplier to be fixed by rules in th 

monthly rate of rent per square foot of residential buildings fixed under clang 

(b) with the covered area of the building or open area of the land or both, as th 

case may be. 

1272 Vid. Nagar Palika Data '2 
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(b) in the case of a building or land not falling within the provisions of 
clause (a), twelve times the value arrived at on multiplying the carpet area of 
the building, or the area of the land, by the applicable minimum monthly 
rate of rent per square foot of the carpet area in the case of building or the 
applicable iiiiniinum monthly rate of rent per square foot of the area in the 
case of land, s the case may be, and for this purpose the minimum monthly 
rate of rent fief square foot shall be such as may be fixed once in every two 
year by the ckecutive officer of the Municipality on the basis of the 

	

location 01- 	building or the land, nature of the construction of the 
building, lk Weld fate fixed by the Collector for the purpose of the Indian 
Stamp.  Apt, 1899 and the current minimum rate of rent in the area for such 
building Ot land and such other factors, and in such manner, as may be 
prescribed : 

Provided that where the annual value of any building would, by reason of 
exceptional circtitstances, in the opinion of the Municipality, be excessive if 
calculated in the aforesaid manner, the Municipality may fix the annual value at any 
less amount which appears to it equitable. 

Explanation /-For the purpose of calculation of annual value the carpet area shall be 
calculated as under :- 

Rooms-full measurement of internal dimension; 

Covered Verandah-full measurement of internal dimension; 

Balcony, Corridor, Kitchen and Store-50 per cent measurement of 
internal dimension; 

Garage-one-fourth measurement of internal dimension; 	• 

Area covered by bathroom, latrines, portico and staircase shall not 
form part of the.carpet area. 

Explanation 11-The standard rent, the agreed rent or the reasonable annual 
rent of a building for the proposes of the Uttar Pradesh Urban Buildings (Regulation 
of Letting, Rent and Eviction) Act, 1972 shall not be taken into account while 
calculating the annual value of the building. 

(2) Where the Municipality so resolves, the annual value for the purpose of 
assessment of property taxes shall- 

in the case of land and owner-occupied residential building which 
is not More than ten years old, be deemed to be 25 per cent less and if it is - 
more than ten years but not more than twenty years old, be deemed to be 
32.5 pereent less, and if it is more than twenty years old, be deemed to be 40 
per cent less than the annual value determined under clause (b) of sub-
section (I); and 

in the case of residential -building let on rent, which is ne.t more . 
than ten years old, be deemed to be 25 per cent more and if it is more than 
ten years but not more than twenty years old, be deemed to be 12.5 per cent 
more than the annual value determined under clause (b) of sub-section (1), 
and if it is more than•twenty years old;  be deemed to be equal to the annual 
value determined under clause (b) of sub-section (1)". 

I I-For section 141 of the principal Act the following sections shall be Substitution of 

	

substituted, namely :- 	 section 141 

141- The Municipality or the Executive Officer authorized by it in this 
' Prenamiten of 	behalf, shall cause areawise rental rates and an. . 
assessment list 

assessment list in the municipal area or pan thereof to be 
prepared from time to time in accordance with the mariner prescribed in the 
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141-A- Notwithstanding anything to the contrary in any other provision 
Option to deposit a of this Act, the owner or occupier primarily liable fel- 

	

taX on the annual 	payment of tax in respect of a building may himselfvalue of building 

	

or land or of both 	
assess every year his liability regarding the amount of

by self assessment property tax payable by him and in doing so he may 
himself determine the annual value of the building in accordance with the  
provisions of section 140, and deposit the tax so assessed by him in such
manner, together with a statement of such self-assessment, in such form as
may be prescribed. 

14 I -B- (1) For the purposes of annual rental value, the owner or the

	

Submission of the 	occupier of every house or land shall submit a returndetails of houses or 
lands for assessment 	thereof upto a date as may be prescribed. 
of tax 

Any person failing to submit the return referred to in sub-section (1)
without proper reasoris shall be liable to pay penalty as may be prescribed. 

The penalty referred to in sub-section (2) may be compounded by
the Executive Officer.'' 

12. For section 142 of the principal Act the following section shall b
substituted, namely :- 

"142- The Municipality or the Executive officer authorized by it in this 
Publication of behalf shall publish the list prepared under section 141 in
list 	accordance with the manner prescribed in the rules." 

13 For section 143 of the principal Act the following section shall be
substituted, namely :- 

"143- The Municipality or the Executive Officer authorised by it in this
Objections on behalf shall dispose off the objections in accordance with
proposed rates the manner prescribed in the rules." 
and list 

14 For section 144 of the principal Act, the following section Shall be
substituted, namely :- 

"14441) The Executive Officer or an officer authorised by him in this 
Authentication behalf, shall authenticate by his signature the areawise
and custody of rental rates and the assessment list of the municipal arealist 

or any part thereof, as the case may be. 
Every list so authenticated shall be deposited in the office of the

Municipality. 
As soon as the list for the entire municipal area is so deposited it

shall be declared by public notice to be open for inspection". 
In section 147 of principal Act for the word 'Municipality wherever

occurring the words "Municipality or the Executive Officer authorised by it" shall be 
substituted. 

In section 149 of the principal Act, in sub-section (3), for the words 
'Municipality' the words "Municipality or the Executive Officer authorised by it" shall 
be substitu

Substitution of 

section 142 

Substitution of 

section 143 

Substitution of 

secton 144 

Amendment of 

section 147 

Amendment of 

section 149 
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STATEMENT OF OBJECTS AND REASONS 

With a view to implementing the reconilnendatiohs of the State Finance Commission and 

augmenting the financial resources of the Municipal Councils and Nagar Panchayats of the State, it has 

been decided to amend the Uttar Pradesh Municipalities Act, 1916 (UP. Act no. 2 of 1916) mainly to 

provide for, — 

(a) imposition of property tax by a municipality; 

giving facility of self assessment to the inhabitan

changing the definition of annual value in respect of non-residential property within the 
area of a municipality. 

The Uttar Pradesh Municipalities (Amendment) Bill, 2011 is introduced accordingly. 

By order, 

K K.,SHAI2MA, 

Prantuich sac/lit'. 
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990(2)/LXX1X-Y-1112-1 (ka)5-2012  
Dated Lucknow, December 10,2012 

visions of clause (3) of afticle 348 of theSonstitution. the Governor iti pleased to,:order the publication of the [blowing Englislyranslation of the Uttar Pradesh Nagar Sthaniya Swayatt Shasan Vidhi (Sanshodhan) Adhiniyam, 2012 .
(Uttar Pradesh Adhiniyam Sankhya 7 of 2012) as passedby the Una!: Pradesh Legislature•and aisented to by the Governor on December 5,2012. 

THE UrfAR PRADESH URBAN LOCAL SELF GOVER WS 
(AMENDMENT) ACT, 2012 

(U.P. ACT NO. 7 OF 2012) 
i'.4s passed by the Uttar Pradesh Legislature) 

AN 

ACT 

:fir/berm d the Uttar Pradesh 'Municipalities Act. 1916 and the Uttar Pradesh 
Municipal Corporation Act I VS V. 

IT IS HEREBY enacted in the Sixty-thid Year of the Republic of Indiaas follows :- 
CHAPTER-1 
PRELIMINARY 

1. (1) This Ac.. may be c.  the Uttar Pradesh Ur  Local Self Government shoo 
title and.  

commencement Laws-(Arnendmenti Acz. 2012 
(2) It shall bc rieemed to have come into forte on September 15,2006..
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CHAPTER-

AMENDMENT OF THE UTTAR PRADESH MUNICIPALITIES ACT. 191

2.. In section 9-A of the Uttar Pradesh Municipalities Act. 1916. in sub-s

(5), in clause (1) after sub-clause (i) the following 'Explanations shall be inserted and be

deemed to have been insened,on September-15, 2006, namely 

"EAT/auction I : It is hereby clarified that the words "previous election"

and "subsequent election" as occurring in sub-clause (f) of this clause and

elsewhere in the Act shall not include and shall be deemed to have never  

included the elections held in accordance with the provision's of the Uttar

Pradesh Municipalities (Amendment) Ordinance. 2006 (Uttar Pradesh'

Ordinance no. 3 01 2006) and this Act as amended by the said Ordinance. 

Explanationii : Notwithstanding the repeal of the Uttar Pradesh

Municipalities (Amendment) Ordinance, 200'6 (UP. Ordinance no. 3 of 2006)

and its'substitution by the Uttar Pradesh.  Urban Local Self Government Laws

(Amendment) Act. 2006 (UP. Act no. 25 of 2006) or the .judgement, order or

decree of any Court. Tribunal or Authority it is hereby declared that the

elections held in accordance with the provisions of' the said Ordniance and this

Act as amended by the said Ordinance shall not be deemed to be :he "pievious

election" as contemplated under this section and the next elections to be held

under this section accordingly shall pot be deemed to be subsequent election." 

CHAPTER-3 

AMENDMENT OF THE UTTAR PRADESH MUNICIPAL CORPORATION AC. 1959. 

Amendment of 
section  7o1' 	 3.,In section 7 of the Uttar Pradesh Municipal Corporation 'Act, 1959, in sub- 

. 

U.P. Act no. 2 	
section (5). in clause ( I) after sub-clause (f) the following Explanations shall be inserted 

of 1959 	and be deemed to have been inserted on September IS, 2006, namely :— 

%EA-pia/union I : It is hereby clarified that the wotds "prcv-ious election" 

and "subsequent election" as occurring in sub-clause -(f) of this clause and 

elsewhere in this Act shall not include and shall be deemed 	hak e never 

included the elections held in accordance' with the provisions of. the Uttar 

Pradesh Municipal Corporation (Amendment) Ordinance, 2006 (t, P Ordinance 

nO. 4 of 2006) and this Act as amended by the said Ordinance. 

aphmoripii // : Notv,lthstanding the repeal of' the Utt di Pradesh 

Municipal Corporation (Amendment) Ordinance, 2006 (UP. Ordinance no. 4 

of 2006) and its substitution, by the Uttar Pradesh Urban Local Self Government 

Laws (Amendment) Act. 2006 (1.1.P. Act no, 25 of 2006) or the judgement. order 

or decree of any Court, Tribunal or Authority it is hereby declared that the 

elections held in accordance with the provisions of the said Ordinance and this 

Act as amended by the said Ordinance shall not be deemed to be the "pie ions 

election" as contemplated under this section and the next elections to be held 

R 
under this section'shall not be deemed robe subsequent election." 	. 

' 	
4. (1 ) The Uttar Pradesh Urban Local Self Government Laws nype„i  

(Amendment) Ordinance, 2012.
intl 

no 5 onin2 	
saving 

is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any a  

taken under the provisions of the Uttar Pradesh Municipalities Act, 1916 

and the Uttar Pradesh Municipal-Corporation Act. 1959 as amended by 

the Ordinance referred to in sub-section (I) shall be deemed to have 

been done or taken under the Corresponding provisions of the said Acts 

as amended' by this Act as if the provisions of this Act were in force at 

all material times. 

Amendment of 
section 9-A or 
P.P. Act nu. 2 
of 1916 
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STATEMENT OF OBJECTS AND REASONS 

On July 12. 2006 two Ordinances namely the Uttar Pradesh M s (Amendment) 

 Ordinance. 2006 (UP. Ordinance no. 3 of '2006) and the Uttar Pradesh Municipal Corporation 

(Amendrhent) Ordinance, 2006 (U.P 	 Governor. . Ordinance no. 4 of 2006) were promulgated by the Goveor. In 
 - 7 

accordance with the provisions of the said Ordinances preparations of the elections of 2006 of urban local 

bodies were made and the elections thereof were conducted after completing the reservation procedure in 

accordance therewith. The provisions of the said Ordinances were replaced by the Uttar Pradesh Urban 

"Local Self Government Laws (Amendment) Act, 2006 (UP. Act no. 25 of 2006) but the said Act was 

paSSed.by  the• 'tate Legislature with certain amendments in the provisions of the said Ordinances. Since 

due to fundani ental differences in the Provisions relating to reservation procedures of the said Act to those 

of (he said Ordinances, the elections of urban local bodies held in the year, 2006 can not be said to be the 

previous election as it was held in accordance with the provisions of the said Ordinances and accordingly 

the elections of urban local bodies held in the year, 2012 may be said to be the first election instead of 

subsequent •election .because it was first held in accordance with the provisions of the Uttar Pradesh.  

unicipalities Act, 1916 and the Uttar Pradesh Municipal Corporation Act. 1959 as.  amended by the said 

Act•of 2006. Since there was no provision to explain the words "previous election" and the words 

"subsequent elections", it was decided to amend sett* 9-A of the said Act of '1916 and section 7 of the 

aid Act, of 1959 to insert therein explanations to explain the said words. 

. 	Since the State Legislature was not in session and immediate legislative action was necessary to 

implement the aforesaid decision the Uttar Pradesh Urban .Local Self Government Laws (Amendment) 

Ordinance; 2012 (UP. Ordinance no. 5 of 2012) was promulgated by the Governor on August 08, 2012. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order. 

S.K. PANDE.Y

Pram ukh Sac/i i
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No. 328(2)/LXXLX-V-1-13-1(Ka)- l 1-2012' 

Dated Luclalow, March 28, 201-3 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is-pleased 

te.order the 'publication of the following English translation of the Uttar Pradesh Nagarpalilca (Sanshodhan) 

 Adhiniyarn, 2012 (Uttar Pradesh Adhiniyam-Sanldwa 9 of 2013) as passed by the Uttar Pradesh Legislature and 

.-assented by the Governor on March 26, 2013. 

THE UTTAR PRADESH MUNICIPALITIES (AMENDMENT) ACT, 2012 

(UP. ACT No. 9 0F20135 

[As pcssed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Mu 1916. 

IT IS HEREBY enacted in the Sixty-third Year of the Republic of India as 
follows :- 

11 (1) This Act may be called the Uttar Pradesh Nftinicipaliries (Amendment) 
Act. 2012.. 	 • 

(2) It shall be deemed to have come into force on November- 8,2012. 

2. After section 13-D of the Uttar Pradesh Municipalities-  Act, 1916 

hereinafter referred to as the principal Act, the following section shall be inserted, 
-namely 	 • 

"I3-DD—Notwith'standing anything-to the contrary contained in any other 
Bar to legislators . provision of this Act,— 
becoming  or 

- continuing as president 
or Member 

(a) a person shall be disqualified for being elected as, and for being a 

President or Member, if he is a Member of Parliament or of the State 

Legislature; 

' (b) if a person, after his election as President or Member, is 

subsequently elected Or nominated to any of the offices referred to in clause 
(a) he shall on the date of first publication in the Gazette_ of India or of the 

Uttar Pradesh of the declaration of his election or nomination, within a period 

rt title and 
commencement 

Insertion of new 
section I 3-DD of 

Am no. 2 of 
1916 • 
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Repeal and saving 

of fourteen days from such notification, intimate by notice in writing 
signed by him and delivered to any person authorized by the 
Government in this behalf, submit his option, in which office he 
wishes to serve and any choice so • intimated shall be conclusive, 
failing which he Shall uponthe expiry of the said period, cease to hold 
the office of the President or Member and casual vacancy shall 
thereupon occur in the office of the President or Member as the case 
may be." . 

3.(1) The Uttar Pradesh Municipalities (Amendment) 
Ordinance, 2012 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action 
taken under the provisions of the principal Act as amended by the 

. Ordinance referred to in sub-section (1) shall be deemed (6 have been 
done or taken under the corresponding provisions of the principal . Act 
as amended by this Act as if the provisions of this Act were in force at .  
all material times. 

STATEMENT OF OBJECTS AND REASONS 

In section 25-A of the Uttar Pradesh Municipal Corporation Act, 1959 (UT. Act no. 2 of 1959) i 
has been provided with respect to bar to Legislators becoming or continuing as Mayor, Deputy Mayor oi 
Corporator that .a person shall be disqualified for being elected at, and for being a Mayor, Deputy Mayor or 
Corporator if he is a Member of Parliament or of the State Legislature and if a person after his election as 
Mayor, Deputy Mayor or Corporator is subsequently elected or nominated as a Member of Parliament or 
of the State Legislature he shall on•the date of first publication in the .  Gazette of India or of the Uttar. 
Pradesh of the declaration of his election or his nomination, within a period of fourteen days from such 
notification imtimate by notice in writing signed by him and delivered to any person authorized • by the 
Government in this behalf, submit his option, in which office he wishes to serve and any choice so 
intimated .  shall be conclusive, failing which he shall upon expiry of the said period to hold the office of
Mayor, Deputy Mayor or Corporator .  and a casual vacancy shall thereupon occur in the office of the 
Mayor, Deputy Mayor or Corporator as the case may be. The said provision with respect to the President.
and Members did not exist in the Uttar Pradesh Municipalities Act, 1916 (UP. Act no. 2 of 1916). With a
view to making. uniform provision in both the said. Acts it was decided to amend the Uttar Pradesh 
Municipalities Act, 1916 to make similar provision therein with respect to the President and Member. 

Since the State Legislature was not in session and immediate legislative action was necessary to 
implement the.  aforesaid decision the Uttar Pradesh Municipalities (Amendment) Ordinance, 2012 (U.P. 
Ordinance no. 10 of 2012) was promulgated by the Governor on November 08, 201 2. 

This Bill is intorduced to replace the aforesaid Ordinance. 

By order, . 
S.K. PANDEY, 

Pram ukh Sachiv. 
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